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3 
Definitions. 

*THE ORISSA TRANSPORT VEHICLES (LEVY OF TOLL) 
ACT, 1992 

[Received il~e ossetlt of rite Goi,eolor orr dc 17111 M o r e i ~  '1992, firsr ~thlislred i n  
an extraordinary issue of the Orissa Gazelte, dated the 21sr Morch ,19921 

AN ACT TQ PROVIDE POR THE LEVY OF TOLL ON CERTAIN MOTOR 
VEHICLES ENTERING INTO THE .STATE OF ORISSA AND F ~ R  
MATTBliS CONNECTED THEREWITH OR INCIDENTAL THERETO. 

BB it enacted by tho Legislature of theStale of Orirra in the Forty-third Year 
of tk" Republic of Indig as fo1lcws:- 

1. ( I )  This Act may -be called the ,Orlsshransport Vchicles (Levy of Toll) Act, 
1992. 

(2) It-extcnde to the whole of t h e  State r.f Ori~sx.  

(3) i l  shall come into force o n  such date as the State Governmcnl ruay, 
by notification, appoiht. 

2. in this Act, unlcss thc contezt orhcrwise requires,- 

(0) "barrier" means a barricr established under section 4 .  and includes a 
chcck post or n barrier estabIishcd or scr up undcr thc Orissa Salcs T3x - 

, Act, 1917; Orisa AC! 
14 or 1917. 

(b)"day"menosapmiodfrornI2'0clock,inid-nigbr to the 12'0 click 
mid-night next; 

(c) "operator" mea:js any pcrson whnso name is entered in thc  permit ,In 
respcct or a tr~nsporl Vehicle as thc holder thereol' and includcs ;in), 
pcrson for the timc being in charcc of such V e h i d ~ ;  

{cl) "prescribed" men ns prtscribea by rulzs; 

(e)  "rules" means rules made undcr this Acl; 

(f) "Regional Transport Officer" means an oficci a ~ ~ p o i ~ l t o d  as such . under 
the rules mad: by thc-Stnte Governm:nt ui~dcr the Moror VebicIcs A t ,  . gOr  irs,q 
198;; 

.- 

*For thc Uill, scr: OT~SICT G n ~ ~ t t c ,  ~xiraordir~ary, tlatrd [he 18111 February 1992 (No. IS3) 



(g) "toll" means !he toll levied andy , agction . 3; 
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(h)"Toll T* OBlcer'' mea* qny officer as the Staic Govmmtnt may, by no~licat~on, oint ~o'bC'thp.Tq~-Ta& Ql3cer'for thawhofe of Q r h a  or 
aap a 7 3  d are "Rg stpertof fdt th? ~ ~ o s c e  OF , [big Ae, ' qd iGlu@ 
a3Dsriql OBRT m d e ~ t h e  Otiara MbtoraVebi4~ hgxs(ian A$ IBIS; 

(I) ".transpofl vt$iclel* rnems-8~etagz: arriagc, a contract carriage or a goode 
carriage; 

u) words and expression8 Hsed aad not ddned in thin Act but defined in the 
Motor V ~ h i c l q  Ach 1988 sbaH w4 ?k W n g s  a rtspectivtly askiga@ 
to them la tnaUct. 

3. ( I )  There shall be levied a b l l  on mery tnnsport vehicle registered in any 
State other than OBsea, which, enters intd Orisse, at-sbCh rqle Pot excehiing one 
hundred fifty ... rupee? per vehicle- .. . as the State - Government msy, by notificatiop, 
specify: 

Provided that where toll h@ been paid once in respect of tbt entry of a vtbjcle 
no toll shall be levied for any subsqucR9.entry pf the vebict on thc same day. 

(2) The toll shalt be paid.by the operatof of the tramport vehicle. 

4. For the purposes of collection or tall, the State Govcmment 1037, by 
notification, establish burfie$ af auch' pl!ccs on or near the boundary of tbu 
Statb as may be specified in the notification. 

5. No transprt Vehicle liable to pay toll under section 3 sbell be entered into- 
or plicd in tba State unless, the toll has been paid, & the Toll Tax. Ofiier or any 
officer of the O~issa  Motor Vehicl~s ,Department shalt have the powqr to prevent 
the entry or plying of sucb vehiclo made in cantravenilon of the provisions of this 
AB. 

6. ( 1 )  Whcn so required by the Toll TBX Officer or any other pgsop aut.horb& 
by him in thia behalf or any Officer of the Orissa Motor Vehicles Department. the 
drivtr,of a transport vebiclt sball stop the vehicle whether at the bnrricr or any 
other place withill the Slate and keep ir stationary for a rcasonabie period in order to 
enable any such OEccr or the person so authoriscd, as the case may be, to satisfy 
himself that the tol!, if payable, has been paid and that other provjsions ~f thig Act 
bpve been complied with. 

(2) when the Tall Tax Oficcr or the person authorised by him under sub-section 
{ I )  or any Oficer of the Orissn Motor Vehigles Departmeat has r s a l o p  to Witv- 

(a) that the toll has n v t  been paid; or 

(b) that ally breach of the provisions of this Act has been committad, 
he may detain the vekcIe or any part or accessory thereof, suflicieqt in hia 

for renlisation of the to11 or, as' the case may be; the mnximum amount of 
penaUy leviable undcr sectipn 7 for such comyitment, until tpy toll or, 
as thc case may h, tlir penalty is paid or, far the wnalty, 'cash stcarity 
cquivalcnt thercto is rurnishcd: '. 

Provided that no action under this sub-section sball be taken unless tha 
driver of the vehicle has been given a reasot+ble opportunity o r  being heard. - 

(3) The vehicIc or any part or accessory tbercof so detained OF the security so 
- deposited shall be dralt with in such manner as may bt prescribed. 

7. If the Toll Tax Oflicer ia satisfied after making quch cnquiry as ho may . 
deem necessary that any person has committed a breach of any of the provisions of 
this Act or the rules, he may order that such prmn -shall pay, by way of penalty 
in  addition to the toll, if any, payable by him a sum not exceeding two hnndrqd and 
fifty rupaes: 

Provided that-no suoh order sbdl b d d e  unlc~a swh penon ha be- given 
p ~8sonablq opportunity of king hard: 
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8.  Any person a ~ r i a v t d  by an ordar made under sation 7 or any order of. 
detention of any transport vehicle or any part ot accessory thereof made 
under section 6, may, within thirty daya from the date of communication of such 
order to him, prcfcr an appeal to such appellate authority as may be prtacribtd 
and the order of such appellate authority'shall be final: 

9. (1) me toll r h d  bd tcvlod, paid and collected In such manner. a13 mey b 
prescribed. 

(2)  Without prejudice to f he provisions of aub-section ( I )  any toll, penalty or 
othcr dues recoverable under this Act, if not paid witbin fifteen days of its beaming ' 
due. may be recovered in the same daoner a8 arrears of land revonuo. 

10. ~otwitbst  &ding anytbi ng contained in the foregolag provisions of thh 
Aa, on app1icationbeing made to that e f h t  by an operator, 8 Regional Transport 
O$cer may accept a lump sum in lieu oft he- amount of .toll that may be payable in 
rcsptct of a trmsport rrchicle for n period of one month or a number of consecutive 
months, to be paid in advane at such rate 8s may be prtecribcd: 

. Provided that any chmgo-in the rate of toll wbich m y  come inp force albr 
tho date of such lump sum ,payment in advance rhall have the cffcct o l  making 8 
proportionate change in the lump sdm +aunt paid in relation to the part of the 
period during which .. ~nch changed rafo remains in form. . 

11. The State Govcrnmcnt may. by notification exempt iii wbole or in part any 
t~anspod wbida or class of transport vehicles from the payment of-to11 far weh 
pefiod.and subjbet to, such rtatrktions and mndi tions as may be rpecified in the 
notifiation. 

12. Notwithtan@g' qnphing contained in this Act, where any recipr-1 
agreement relating to levy;lwlIection acd payment of the toll is entered into bj 
the State Oovernmeat with any othcr - State Government, the levy, collection and 
payment of the toll sh l l  bo in awordance with the terms and conditions d such 
agreement : 

Pro0yjded tbat the, iuII so l ev id  shall not e r m d  the toll which wo Jd h.ve 
athqwiso been levied under other provisions uf this' Act. 

13. No suit, prosecution o r  other legal proceeding. shall lie against any 
person for anything wbich iq in good faith done or pu'rported or intended to be 
done in punmankc ofthe provisions orthis Act or tho rules. 

14. (1) The State Governmaat may, dter previolla - publication, make rules for 
carrying out the provisions of this Act. 

(2) To pdcular and witbout to tho generality of the foregoing powers. 
such rules may providc for al l  or any of the fallowing maltcrs, flamely :- - 

( i )  the manner of dtaling d t h  tho vehicle or the part or amcsmry 
thereof detained, or the seturity deposited under sub-section (3) of section 6; 

jil) appellala authority to be prescribed under xction 8; 

(iii) the manner-of levy, payment and collection of the toll under sub-scclion 
( I )  of sedion 9; 

( I F )  any 0th matter which has to be or may be prescribed. 
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8.  Any pcrson aggriavcd by en order made under scctioa 7 or any ordw of, 
detention of aay transport vehicle or any part. or accessory tbtreof made 
under action 6, may, within thirty daya from tke dete olcommunication of ! U C ~  
order to him, prcfei an appeal to such appellate authority 8 s  may be prcacnbcd 
end the order of such appellate autbority'shall be flnel. 

9. (1) ma toll r h d  ba ItvIod, paid end collected In such manner. may .b 
prescrikl. 

(2) Without prcjudict to f he provisions of sub-section (I)  any toll, m a l t y  or 
other dues recoverable under this AeC if not paid within fifteen days of irs beaming ' 
due. may be tccavemd in the same rrfanner as arreata of land rtVUnUQ. 

10. ~otwirbs ta id in~  snytbi ng contained in the foregoing provjsions of thh 
Act, on application being made to that effect by an operator, a Regional Transport 
Of6ctt may accept a lump sum in lieu of the, amount of .toll that may be payable in 
rtspect of a ireasport whicle foy n period of onc month or a. number of consteulivo 
moatbe, to be paid in advancc nt such rate as may be prtecribed : 

. Provided that aa y chango.ia the rate of toll wbich mag come-iPto force d t o t  
the date of such lump sum payment in advance shall have the e&ct of making 8 
proportionata change in tbo  lump sum anlolint paid in relation to the part of the 
period during which such changed rafo remalas in form. . 

11. The State Government may, by notification exempt in whole or in part any 
traisport wbiclo or claes of- transport vehicles Dom the payment of'toll for such 
pmjod.+d subject to, sukh rtltrictions and conditions as may- be ~pecifitd4n the 
notrficauon. 

12. Notwithstancl&~g- anything contained in this, Act, where any reciprml 
agreement relating to Ievy~callection md payment of the toll is entered into bjr 
the State Government with any other, State Government the- l.wy, col~ectioa and 
payment of the to11 s3all btr in amordance with the terme and conditions of such 
agreement : 

Pmyidd that the tull so l ev id  s h d  not erceed tL toll which would have 
ath-iso ken levied under other provisions of tbis' Act. 

13. No w i t ,  .prosecurion qr other legal prmecdi~g. shall lie against any 
person for anything whichis ingood faith done or: purported or intended to k 
dona in pumanh of the provisions orthis Act or the rulw. 

. 14. (I) Tha State Governmunt may, idler previous . publicatfon, make rubs for 
mrying out tbe  provisions of Lhis Act. 

( 2 )  In panicu1.r and without to tho genarslity of the foegoing powem, 
such rulta may provide for all or any of the following mattcrs, 9amcly.:- - 

(i) the manner of dealing ~ 4 t h  tbs vehicle or the part or aceawry 
thereof detriincd, or the e u r i t y  deposited under subseclion (3) of section 6; 

(11) appellatu authority to be prucribcd under scction 8; 

(iii) the maantr,o€ lwy, payment and wllection of the toll under sub-scclion 
( 2 )  of srctioo 9 ;  

( l v )  my 0 t h  mnmr wbich barr to be or may be prescribed. 


